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DA, involve- in the Cant»mpt Petition

Proceeding atand dismissed,

This C.P. has been filed for alleged
violation of the order of the Tribunal
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It has nou been stated that tho judgment
and order of Tribunsl dated 16=2«00 is
the subject: matter of a Urit Petition

befors the High Court end tho High Court
hae stayed the order of the Tribunal,
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the High Court question of proceading
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Rccordingly the C.P, stands dismissed,

\ UMlee—

_
Member - - ViQZZE;;;;%n




‘ .éaanWWﬂﬁ oy
Gentrsl kdministative Tribunal
<al 20 Sep 100
L wagd AnaE

. Guvakati 3ench

o ——

My Pl MmN
L.

Iﬁ%ﬂéq9 é7 f

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH :: GUWAHATI

(CIVIL CONTEMPT JURISDICTION)

Contempt petition No.CiL/ /2008

%aj bew. Gowwr

oA ND 82 /xe00

IN THE MATTER QF :

An application under Section 17 of
the Administrative Tribunals Act

1985 read with Rule 24 of the CAT

(Procedure) Rules 1987.

- AND -

"IN THE MATTER OF

Willful and deliberate violation. of
the orders dated 2.3.20008 passed in

OA No. 82/280¢ (Sri K.S. Themi - Vs

- Union of India & {rs.)

- = AND -

IN THE MATTER OF

Sri K.S. Themi, Hundung, Dist. -

Ukhrul, Manipur.

...Petftioner

- Vs -

1. Ao Preyel MLahra,
Secretary to the Government of -

India, Ministry of Home, New Delhi.

Aduo



2. Shyt T- Ko Danthoa IAS.
" The Registrar General of india,

2/A Manshing Road, New Delhi-118811.

3. Shri Kh. Dinamani Singh,

Director of Census, Manipur, Imphél.

Contemners/Respondents
~ The humble petition on behalf of the abovenamed

Petitioner.

MOST RESPECTFULLX!SHENETH

1. That the Petitioner is a retrenched Census employee.
He was engaged during' 1991 Census as LDGC. He- is
'qualified to hold the post of Asstt. Compiler, Computér

and othef such Group C post.

2. That the Petitioner being & retrenced census
employee,. he is ehtitied to get prgferenoe in the
matter of appointment as per the circulars of the
Gove;nmént of India and also as pef ﬁhe deoisgons given
by the Supreme_Court of India in respect of retrenced
Census émployees. Inspite of suchAa position when the
Petitioner was not appointed against available and
'suitable-'vacancies; he had to.approach this Hon'ble
Tribunal by filing OA No. 82/268@¢. In view of the
settle legal position the OA was disposed of by
Judgment & Order dated 2.3.2000 by which direction was
issued fof'%ppointment of fhé Peﬁitionér immediately
within a reasonable time after occurrence of thé

vacancies,‘rnot later 'than two months from the date of



receipt of-the.order.

A copy of +the said dféer dated 2.3.2000 is

annexed hereto as Annexure-1. -

3. THat. inspite of receipt of the copy of the =said
order by all the Respondents and inspite of there being
vacancies’ the Respondents hadvnot taken any action 50
far towards appointment of thé Petitioner. Be it state
here that apart from the regular vacancies, under the

~

disposal of +the Respondent No. ‘3, there are also

. vagcancies created for 20¢1 Census and the Petitioner

can very well be accommodated against any one of such
group 'C' vacancies. The fact that there are existing
vacancies . is amply born. out from letters dated
21.6.2000 and 5,9.2000 wherein it is clearly indicated
that there are vacéncies. Be it further staiea he?e
that even aftef ‘the order of thé Hon'ble Tribunal
péréons.have béen promoted'to various group C posts and.
to that effect office order dated 22.8.200¢ has been

issued promoting persons from LDC to UDC ; computers to

statistical assistants and assistant compilers to
computers, All such promotions héve been  made
temporérily against resultant vacancies of the

temporary posts sanctioned for census of India, 2001.

Copies of  the letters dated 21.6.2000 and

5.9.2000 are annexed as Annexure-2 and 3

respectively.

4, That from the above it is crystal clear that the

Respondents have completely disregarded and disobeyance



the égﬁers of the Hon'ble Tribunal for which they are'

iiabie for Contempt of Court Proceedings. Inspite of

the orders of the Hon'ble Tribunal for appointment of

"the Petitioner either against regular vacancy or

against census vacancies, many vacancies of both 'the
categories have been filled up by promotion = and some
more vacancies are sought to be filled up on
depgtation. This i; out anq out a casevcf caontempt. The
period of twé months fix by the Hon'ble Tribunal has
long " elapsed, but 'yet the Respondents have not
implemented the orders of this Hon'ble Tribunal and
inStead‘ the vacancies are being filled wup by other

methods without .first appointing the Petitioners.

5. That the Petitioner states that as already stated
above there are vacancies in group C cadre such - as
Asstt. Compiler, Computor, LDC, FPMQ, Draftsman, Hindi

Typist, Statistical Asstts..etc; at the disposal.of the

Respondent No. 3. The said vacancies are Jlong term

vacancies as weli as the vacancies created for 2081
;ensus. The Petitioner can very well . be accommodate
against any one of those vacancies. Hawéver, the
Respondepts .turning a deaf ear to the representationﬁl
of ihe Qri£ Petitioner and defying the qrders of this

Hon'ble Tribunal! have resorted to other mo&e of

appointment so as to frustrate the claim of the

. Petitioner. ‘This is a clear case of Contempt of this

Hon'ble Tribunal for willful and deliberate violation

of the orders of the Hon'ble Tribunal.

¥
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6. That the Petitioner states that Rule 24 of the CAT
{Procedure) Rules 1987 empewarsvaf the Hon'ble Tribunal
to pass appropriate order towards implementation.of:the
ordérs of'thé Han‘ble Tr;bunal and to secure ends of
justice. . The Petitioner apart from invoking the

Contempt jurisdiction of the Hon'ble Tribunal has also

.invoked its.power under Rule 24 of the said Rules for

appropriate relief.

7. That this application has been filed bonafide and to

secure the ends of justice.

In the premises aforesaid it~
is most 'respectfﬁily prayed that the
Hen'ble Tribunal mayvbe pleased to issue
Notice .calling upoen the Respondents tq
show cause.as to why Contempt of Court
Froceedings ~ should not be drawn up
against each and'every one of them for
willful and deliberate violation of vthé
order dated 2.3.2000 passed in OA No.
82/2000 and as to why appropriate
orders/&irection shall not be issue&
towards complignce of the order dated
2.3.2000 passed in 0A No. 82/2008 and
-upon hearing the >parties on the
cause/causes ‘tha£ may be shown and . on
perusal of.records be pleased to punish

4
the contemners and further be pleased to

-

pass appropriate order towards

implementation of the said order dated



And

2.3.200% and/or be pleased to péss . such
further order/orders as thé Hon'ble
Tribunal may deem fit and proper.

<

for this, your Petitioner as in duty bound,

shall ever pray.

Affidavit..... N



AFFIDAV I T

I, Sri K.S. Themi, aged about 33 years, son of

Shangreifa, resident of Hundung, Dist.-Ukhul, Manipur,

do hereby solemnly affirm and state as follows :

1. That I am the Petitioner - 'in the accompanying
application. I am fully conversant with the facts and

circumstances of the case.

2. That the statements made in this affidavit and in

the accompanying application in paragraphs

LT are true to my knowledge ; those

made in paragraphs 263 being matters of
records are true to my information which 1 wverily
believe to be true and the rest are my .humble

submissions before this Hon'ble Court..

And -1 sign this affidavit on this the 18th. day of

September, Zﬁﬁﬁ.

Identified by me

\

Deponent

Advocate
Solemnly affirmed and
declared before me by the
Deponent who is identified
by Sri U.K. Goswami on
‘this 18th day of September
2000 . v

Advocate



DRAFT CHARGE

The contemners/Respondent are guilty of Contémpt
of the Hon'ble Tribunal for willful and geliberate
violation of the order dated 2.3:200%¢ passed in 0A No.
8272899 and accordingly they are iiable for Contempt of

Court Proceedings and appropriate punishmentm
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i12.3.2000

Heard Mr s.sarma, learned counse)

’ ) o ‘ for the applicant and Mr A.peb Roy,
l E ¢+ .. llearned Sr.c.¢.s.c for the respondents.
a _ B |As agreed by both sides this application
PR R 3 is disposed of at the admission stage.
' | R The applicant is a retrenched
. c L +©© {census employee and in this application
R ; .,/ +lhe prays that he may be appointed against -
. any vacancy in Group € posts that may
' ' JOCCuUr in connection with the census
Operation of 2000 in the office of the
e - ' . " |Directer of Census Operation, Manipur.
R The learned Counsel for the parties

ST

submit that the case is Squarely covered

contd. .
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~{9Y?$h§ decisiop of the Tribunal dated
136112000 'gn '02AMN0 4TS of 1999, o.1.

Siﬁéﬁ Jgf”ﬁﬁféﬂ‘éf India and others. In

.J:mvuyh&ﬁﬁgﬁqer it was held :
' »{iML;T?,ﬂ%.ﬂmIt is agreed by the counsel

for ‘thé parties that as per the
decision of the Apex Court in
Government of Tamil Nadu and
another vs. G.Md .ammendden and
others (1999) 7 scc 499, the
applicant is entitled to get the
dppointment wheqnthe,new,yacancy
will arise. as per the ‘¢aid
decision the learned counsel for
the parties submit that the appli-
cant may:be.'absorbed;-in-the vacan-
Cy that will occur for Census of
2000, in a suitable post which

he 1s/entit1ed,§quq;lqwing the

Judgment “of''the ZKpex' Court...w
Mr Sarma draws particular attention to
para 4 of the judgment in Government of
Tamil Nadu and another vs. G« Md o Junmen -
Hdeen and othersl(1999) 7T SCC 499 in
which the Hon'ble Supreme Court had
held as follows

Ly "Several-contenticns have been
| ) .raised before'us/lbut in.view of
the stand taken now by the appe-
llants, it is unnecessary to
examine them. On 11.3.1999,when
the matter came up before us,we
\ - heard the learned counsel of both
’ sldes at length and felt that
considering the special featuras
of the case {t would be appropri-
ate for the State Government to
' frame¢ a scheme to absorb the
respondents and other employees,
who were similarly placed and
who have been retrenched. on the
commencement of the Census opera-
tions, persons who have registe-
red themselves in the emp loyment
; exchange '‘get jobs in that Depart-~
ment. However, when the project
is over, their employment would
L comeito an end and they are retre-
| nched thereby losing both the
‘ employment and their position in
} the queue in the employment
! exchange . Bearing this aspect in
mind, the Government was asked
; to work out an appropriate schemet
i |
' In view of the above, we dispose of
this application with a direction to the

respondents to consider absorption of

-
N v ————

contd ..
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I Dat¢ ‘ Order of the "Tribunal
2.3.2000 the applicant 1n'a‘vacancy that wil)

‘ . oceur for Cen§gsﬁgpg§§t;on§»95”2000
" | “for which the applicant is entitleq
. t‘o."'rhe‘ reépor{dents' shall make appoint~
dxegnt_: immediatgly.;aﬁter occurence of the
vacancstubjectptoithe fulfilment of

'.the"eligibility conditions and inp accor-
dance with law.

The application is accordingly
disposed of. NO order as to costs.

7
‘

e T D,

- —— L

. o - Sd/=VICE CHAIRMAN
5d/~NENBER(ADN)




oo n
L

. stubl;o@h " constitution of DPC in tho offico of the Director

"Encl.s A8 ChoVQe

~ ‘ \ /7/’ . (
-— . Ot . 4 »
, R\ VT R S

/ Q . _ ‘(L) ;‘\.[L' Q\D')( Yo A \\O
= | - Prwevora. 3
_ o . . ‘ %

A\

L. Re32012/3/2000=E4tt Yumnen 1oikod
. ' . ' . ' 21 N 52000
™ .
: , e
The Deputy Director Ad.IV . .

_0/0 the Registrar Caneral of India
~ Kotah Housg Annca, 2/A, Mansinch Road,

. - NEW DEIHI & 3110011.
; .of Census Operations, Monipur.
Madamp . .

. - T have tha honcur &0 rafer to this offiecs ardor NO«R+32012/

1
- 8/2000=8stt -~ dated 27.4,3000 and copy endorsed to the Office of
‘the Registrar Genoral, India and to say th & the Dopartwental Pro=
' comittee(DPC) in respoct of the group C & D poats has beea

conatituted with the Director as Chodrmen ( Copy Of the Ozdar 40

 onedosed fox vefavoee)s ~

. purthery 'Y am &0 gtate thet this officea has been pancticnad
a number Of 200)’.-09::9\3@ posts in d@ifferent g adon WeleLele2:20000

At present one post ‘of Deouty Director 1s 174ng vacent sina3 Howre Y20
and request has been made to £41l up the pasu in this coansctions

however tillinow the post hag not yot been £211cd vp. This offico

' hag .no alternmative Mubt Lo comatitute the D.P.C. to onddis thin of fico
40 take up necossary & 4p £811ing up the posta croated in

connaction With 200l-Censud aa wail 2e the long term vacant poote
in time. Hence this office tas constitutsd the D.P.2. under Of€ied
Oréor doted 27.4.2000 reforred cbove with vhe pirsctor of thio

. -offlce as Cholrmans

B am, ﬁmfefcre. to requast you kindly to convey tho gone=

ofon of the Registray Gonefal,. Indla to the approval of tho DePsCo
- constituted in this Directorsto and commuwicate tne somse LO thig
office ot an carly dataos

e
I AR

vniep  faithfullye

{ i, DYNIMANI 8IM(H )
DIRTOTO

o S

~npLEPAX 0. 0305 220215

1
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U T - NO.A,12021/5/98-Apptt
LR AN Y
Ry MIN?8¥§§”§§N508§ iggl%as
AP OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS

MANIPUR

VACANCY ,yOTICE
Imphal,d

) It is proposed to fill up some posts as detailed in the
Annexure~l by transfer on deputation basis in the offlice of the

Director of Census Operations, Manipur, Imphal against the short
term wacancies created for 2001 Census from amongst suftable officers/

g¢r officials of the Central/State/UTs Government Departments fule
filligg the.el%gibility condition as indicated agaigst the posts.

| The pa th bl | |

! accordeance wgtx %ge igs%gﬁggigg ggn gigég Y%l¥h2°05833%%§§g‘%¥

j Personnel and Training OM No, 2/12/87-Estt(Pt.II) dated 29.4,98 as
‘ amended from time to time.

may be extenadd 9grd?8¥§ﬁ§§°ge¥§§é,b° initially upto 28,2,2001 which

Application of the officials who are suitable and willing
and eligible for appointment by transfer on deputation basis may
be forwarded in the enclosed prescribed proforma at Annexure = {I
| along with their ACR Dossiers for preceedinyg 5 years and Vigilance
| Clearance Certificate to thisnoffice = " within 6 weeks from the
: date of publication of advertisement in the Employment News,

- Those officials who volunteer for these posts will not be
permitted to withdraw their names later on,

SD/-

(M{.B{HQMQQQMSINGH)
TELEFAX 0385-320215

No.A°12021/?/98-Apptt/ Imphal, 5.9.2000
Copy toi= 1) Bed e o S Rk e SR ian s sk " d0ad

n 3 - S lr. .
N DAl oS 190675 54th refereace to their letter

v No,12011/4/2000-Ad IV dated 14.2.2000,
i 2) All DCOs in the State/UTs.

L 3) Deputy Director(Advertisement) DA/P,P,T,I.Building
| Parliament Street, New Dolni - 110022{with 3 copies)
i : for publication in Enployment News,

4) The Chief Secretary,Govt. of Manipur,
5) All Central/btate offices located in Manipur,

54/ -

. DIRBCTOR
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IySHRI K.S. THEIMI < e
= VErsUs = :;
SHRY DINAMANI SINGH AxD ORS
: -—A ND =

i ' IN RE @

SHOW CAUSE FILED BY THE
RESPONDENT NO.3 SHRT KH.
DINAMANI SINGH,DIRECTOR OF
CENSUS, MANIPUR, IN THE SHAPE
OF AFFIDAVIT.

I,SHRI KH. DINAMANI SINGH,Director of Census, Manipur,Imphal,
do hereby solemnly affirs and state as follows &

1. That I am the Director of Census, Manipur,Imphal and I have

been impleaded party ReSpondent No.3 in the instant C.P. along with two
others., I have received a copy of the aforesaid C.P., from the Registry
of the Hon'ble CAT, Guwahatl Bench, Gurahati, gone through the same and

_ understang : the contents thereof, As such I am cornpetent to swear this

Affidavit. and file in the Hon'ble Tribunal as directed.

2, That before traversing to the paraw:lse reply to the C.P, t'.hia
deponent retspectfully submits that he has creat respect and high regard
to the Hon 1%ble Tribunal and: ke has no such record of being disobedience
and disreSpectful to the Judﬁement and Order record passed by the Hon'ble
Tribunal in any manner at any point of time being a member of public
service. However. in the 1nstant case the deponent has become handicap

in view of the policy decision taken by the Govt. of India which was
circulated vide No.12011/4/2000-Ad.IV dated 12,02.2000 issued under the
haﬂé of Under Secretary to the Govt. of India, Ministry of Home Affairs
and also No.12011/3/2000-A4 IV issued under the hand of Joint Registrar

General of India and subsequent communications to the effect.

3. That tﬁis deponent does riot admit any of the facts » allecations,
statements, averments made in the aforesaid C.P. save and except these

- have been specifically admitted hereunder in this Affidavit. Further

the statements which are not borne on records have been categerically
denied. ,
COPtGAOoz/-
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4. That as regards the contents of paragraph 1 of the C.P. this
deponent does not make any comments since these are matter of
records, ‘

5 That as regards the contents of paragraph 2 of the C.P. this
deponent admits truthness of the eveEments to a certain extent as
a matter of records. However, he denies the allegation that the
Respondents have not acted"'!\.ipon the judgement ami orders passed by
the Hon'ble Tribunal dated 2.3,20001in O.A. No. 82/2000
amd respectfully states that till the pronouncement of judgement
and order dated 2,3,2000in respect of the aforesaid 0.A. the
policy of Govt. of India in respect of appointment of employees
acainst the sanctioned vacancies for the purpose of census works
for the given period was different. Accordingly en receipt of the
aforesaid judcement and order the matter was taken up with the
appropriate authority in the Ministry of Home Affairs, since no
‘posts were sanctioned for the census works 2001 till such time.
Whereby some clarifications were issued by the Hon'ble Tribunal
with a direction to 1mp1em‘en£ the judgement amd - order dated
2.3.2000 passed in 0.A. No.82/2k within two months from the date
of zeceipt of the aforesaid order dated _—

It is: rpertinent to mert. ion here that by the time policy of -

' Govt. of India in respect of appointment of employees for the census

has been changed and all Dimctors of Census 0perations have been
intimatedgvide letter No.12011/4/2000-Ad.IV dated 14.02 2000 and
No.12011/3/2000-Ad.IV dated 14,02.2000 which were received in the
Office of ‘the Director of Census. Manipur,Imphal after the passing
of the aforesaid orders for which the same could not be placed
befom the Hon'ble Tribunal at the time of passing the aforesaid
orders. ' - ‘

Photostat true coples of the aforesaid
letters dated 14-02-2000 are annexed
- herewith and marked as ANNEXURE-RI& R2

respectively hereof,

contd «03/=
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Thus the aforesaid orders came 1nto being which jeopardises the policy
decision of Govt, of India. Uncer this backdrop £inding no way out the
Respondents have filed a Review Applicaticn to review the Judgement
and order dated 2.3.2000 passed in 0.A, No. 82/2Kwhich has been duly
registered and numbered as R.A. No. 12/2000.

6. That as regards the contents of paragraph 3 of the C.P. this
deponent respectfully states ‘that in view of the aforesaid policy
decision of the Govt, of India the posts sanctioned for census of India
2001 and the resultant vacancies caused in group C & D éategories due
to promotion to the higher grades are to be £4illed up only by promotion
or on deputation basis in accordance with the proviéions of Recruitment
Rule%. In the circumstances the Census Directorate including the Dire-
ctorate of Census Operations, Manipur were further strictl y directed
that direct recruitment from open market should not be made in any

case for the above posts. In this respect the Covt. of India in addi-
tion to the aforesaid letters dated 14~02-2000 have issudd letter
No,12011/4/2000~A3,IV(Pt) dated 25.9.2000.

A photostat true copy of the aforesaid
letter dated 25.9,2000 is annexed herewith
and marked as ANNEXURE = R; hereof,

All the Directorates of Census Operat ion have been made known that
recrultment of posts as opti?ned for Census of India 2001 and circulars
inviting denutations were done in pursuvance of the instructions issued
by the Govt. of India time to time in accordance with the changed policy.

7. That as regards the contants of paragraph 4 of the C.P. this deponent
respectfully states that under the present prollicy of the Govt, of India
the short térm vacancies sanctioned for 2001 census and vacancies caused
by premotiona are mandatOrily be filled up either by promotion or by
transfer on deputation basis and several instructions for wide publi-
city invitlong applications for appointment on deputation basis have been
issuee by the CGovt. of India. To wit the laetter No.12011/2/2000-Ad.IV
dated 16.5.,2000 may be referred to here.

Cdmdnoo4/~
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A photostat true copy ofthe aforesaid ‘
letter dated 16.8.2000 is annexed
herewith and marked as ANNEXURE R4
hereof. '

As stated earlier, the promotions given to the regular census
employees in respent of the posts created for Census of India.2001
were in ‘compliance to the Covt, &£ India's instructions. Likewise,
cimular issued by this Directorate inviting deputations to the -
subsequent vacancies were also in accordance with the instructions
issued by the Govt. of India. Be it further stated that no direef.

recizruitment from the open market has bcen made in case for the

|
census of India 2001 temporary post or for any regular vacancies

sine the order dated 2,3.2000 passed by the Hon'ble Tribunezl.

8, That as yegards the contents of paragraph 5 of the C,P., this
deponant respectfully states that the categories in thegrade of
Group'C' posts lying vacant at the disposal of the Directorate of
Census Ope rations,Manipur are the resultant vacancies arising out
of promotions given to 2001 Census posts created upto 28,02,2001.
As per changed policy these posts are mandatOrily required to be
filled up by way of trarr‘fer on deputation as stated in the fore-
going paragrapha.

Perhaps i‘- will be not out of place to mention here that the
Govt. of indiahave taken t;he aforesaid new policy decision with
a view to - | I
1)?’*- avoid further complications at the time of termination of

' census employees as had been experienced in the past which
also resulted in multiplication of 1itigations creating .

gserious administrative inconvenience, and

41)  minimise economic burden in the public exchequor.

9. That as regards the contents of paragraph 6 of the C.P. this
deponent does not make any comments.

10. That as regards the contents of paragraph 7 of the c.P. this
‘deponent respectfully states that promotions given to the regular
caensus employees against the temporary posts created for the census
of India,2001 for a period upto 28,02.,2001 and circulars inviting
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deputation for subsequent vacanciles arising out of the above promotion
were in accordance with the Govt. of India changed policy. As such it
may mspectfully be submitted that this deponent. for that matter, the
Respondents have not violated the Judgement anderder dated 2.3.,2000
passed in 0.A.N0o82/2000 4in any manner. Ror there is ap inackigp

on the part of the Respondents in respect of compliance of the aforesaid
judgement and orders, however. it 1s the policy of Govt. of India which
has placed embargo in fresh enploymant. from the open market for the
Census of India 2001 which is beyond the cont.rol of the Respondents.

1l. That the statements made in paragraphs of this Affidavit are true

to the best of my knowledge and belief and these hav: been made in 2,5,(573,/0
paragraphs are true to the best of my information which have been derived
f£rom the records and the rests are humble submission Eefore the Hon'ble |

Tr_bunal.. AND I sion this Afi—*éavih this the /7# day of fubvwavy 200/

/\)Ct/\) ’\WW (\177

DE P ONENT

Identified by . The deponent here has solemnly affirmed
and declared before me who has been iden-

é\/—/y[c?/g/o\/ tified by shri A fel’
A | this €he |9/ day of [

dvocate o

, 200/
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TolMo. 12011 /4/2000-Ad. 1V

: NI ATHIT
. /k_ . GOVERNMENT. OF 1HDIA
7 \ ' g WA : .
’\ MINISTRY OF IIOMB ATFAIRS/GRIU MANTRALAYA =~ = \ 7
ﬁk q e ¥ gt W ar wotan
7 ())\ OFFICE OF THR Rl(,lSlRAR GENERAL, INDIA

A frell, Pafs o /n, Mansingh_Road,
New Delhi, the 14.02.2000

To,
All DCOs,

Subject : Filling up the post sanctioned for Census of
India-2001. ’

Sir,

I am directed to say that a number of posts have been
sanctioned for Census of India-2001. Thesé posts are required
to be filled in as early as possible. As you are aware all the
Group 'C' posts ‘sanctioned for the above Census and the
vacancies caused in Group 'C' and 'D' _categories ‘due to

~promotion in_higher grades are to be fllled .by DCOs_'and the

posts coming undegﬂgrqup~i§‘ and 'B' are to be fllled:by this
office. You are requested to ensure that therOStSMavailable
for Census of India - 2001 in Group 'C' and 'D' are . fllled'
in only either by promotion or on deputation basis in

'accordancer;ith the provisions ofm§55fﬁitﬁeﬁtﬁﬁﬁi55.é Dlrect

the above__posts. A suggested model ‘order’ for promotlons
agalnst above mentioned posts: is enclosed, which may be used
with suitable need based modifications.,

If some of the officials appointed against Census of
India - 2001 posts have to be regularised later, on

\ (Javailability of long-term vacancies due to ‘retirement etc,
A%

separate. orders for their regularisation must be issued.

So far as Group '‘B' pbsts are concerned you _are
requested to send by 25th Feerary'2000 the A.C.R. dossiers for
last 5 years, vigilance clearance and seniority 1list of the

’feeder grades of each category of Group 'B' posts to enable us

to process the cases for their promotions. Where eligible
persons are not available for promotion against Group 'B'
posts, action to fill wup the post on deputation may be
initiated by the directorate.’ Action taken in this regard be

ALl posts, to be filled in by deputation may be
advertised in leading newspapers and Employment News, through

DAVP, in addition to circular to Govt. of India and State Govt.
offices etc. ' '

Yours faithfully,

el ams b )-‘"

. . (M. R. Singh)
Undof Secretary to the Govt. of ‘India

fv



2.9 - | OFFICE ORDER

T

The following ( Name of lower post ) in  the

Directorate of  Censu®> Operations, are

promoted to the post of ( Name of‘higher post ) on regular

basis in temporary capacity with effect from the date they take

charge of the post wuntil 28.02.2001 or till further orders

whichever is earlier :

. - (Name of officials being promoted )

W N

The above promotion has been made against the purely
temporary posts sanctioned w for Census of India - 2001/

resultant vacancies caused by promotions against posts

sanctioned§for Census of India - 2001, and this promotion will
continue only wupto their | sanctioned period. The above

promotion order shall not bestow upon the afore mentioned

officials ény claim for regular promotion against long term

vacancies or core posts.

The above officialsishall automatically stand reverted

as ( Name of lower post ) on the expiry of the above

referred date(s) even if no separate order for reversion 1is

issued.

\

DD/AD of Census Opertions
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o o I JTHIT - | -
: GOVERNMENT ‘OF INDIA ’ '
~\ 7 S
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- } A\ MINISTRY OF HOME AFFAIRS/GRIH Mmmmm SR

Y AN T ¥ A < w1 sataa
O o)\\ OFFICE OF THE REGISTRAR GENERAL, INDIA

/ ;)A 7

-2/A Mansingh Road

7k Preeft, Frrts 14.2.2000
New Delhi, the

To

All DCOe A'
Subject: Ad.boc-appoincments.
Madan/sir;

I am dlrected to refer to our 1etter of even number
dated 20 '1.2000 and subsequent dlscuss1ons in DCOs Conference

_durlng February 3 5, 2000 on the above subjecr and clarlfy

that -ad hoc app01ntments from: ‘open market are totally banned

e e e e AP e e s s

Any ylplatlon of this 1nstructlon w111 be viewed- serlously;

RN | . ' ' DCOs -afe vrequested to ensure- that no ad hoc
‘&\V“‘A*ukhxapp01ntments are. made from open market against any long term
or short term vacancy due to any reaeon whatsoever. Qe;a;led
. dybvh' %u1de11nes for fllling up of pcats sancplpned for Censuq”b%
RDLC dfﬂ \’Ind1a,‘2001_a£e“be1ng sent sepasaEely You are requested to
0 5 T acknowledge the recelpt of ‘this 1etter ’
.//,\\4\» ’ ) .
N~
lq;KYL

Yours faithfully,

_ ( JAy HREE UPTA )
_Joint Reglstrar General, India
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Y OFFICE OF THE REGISTRAR GENERAL, INDIA
f;,:}':é‘o‘i;;&:}: 7 ( Gm--grnment of India, Ministry of Home AfTairs)
2A MANSINGH ROAD, NEW DELHI 110011

No.12011/4/2000-Ad.1V)(Pt.)

Ref. No.: (’/\ SB)Icml)cr 45, 2000.
' ‘ ‘ . ate:

l'o,

All the DCOs.

s

Subject:- Filling up dlflhc posts sanctioned for Ccnsixs of India 2001.
Sir/Madam,

I am dirceted to refer to this Office letter of even number dated

4.2.2000 where .in DCOs were advised that Group ‘¢’ vand ‘4 pbsts
“sanctioned for Census of India 2001 or resultant vacancies caused in group ‘C?

and D’ due to promotion should be filled up only by promotion or deputation.

But instances have come to the notice of this QOffice that some DCOs.arc.trying

to fill up above mentioned vacancies by direet recruitment or on daily wages.

il i -

Such actions by DCOs are highly irrcgular and have been viewed by (he

Registrar General, India very sceriously: .
b

j\fw\\.\ 2. “All DCOs are requested (o confirm. that no reeruitment has been made
o\ C _—— . N S '
. )M\ by them in violation of above mentioned guidelines. Their reply should reach

the undersigned by 6"‘()cl(pl)cr, 2000,

. b
sl . "‘\"\i ? ' Yours faithfully,
,‘;,g, . , ¥
- \_,,./‘ . \ -
Y pn\\u . 4 Q{
2 ( Jaynghree Xnpta )

JU Registrar Genéraly India.
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TR, fribp /a Mansingh Road,
New Delhi, the BET

16.05.2000

To,
All DCOos,

Subject : Filling up of the posts on deputation basis-regq.

Sir/Madanm,

It is observed that many Directorates are not
following instructions and procedures laid down for sending
proposals for filling up the posts on deputation basis, It
is reiterated that wide publicity may be given while inviting
applications for appointment on deputation basis.
time of 6 weeks from the date of publication in Employment
News méy be given for receipt of applications and adequate

efforts may be made to obtain CR dossiers and vigilance
v clearance of outside candidates. ‘

Proposals sent to .us should be complete in a1

Y frespects and should include details as indicated in our
‘gxq | letter No. 35018/4/2000-Ad.1v at. 16.02.2000. This would:

. ’/’
~

L.f\\\wl\/L\{‘

BRI R facilitate timely disposal of cases.

VYours faithfully,,::

: N ) M,\).r /‘\/ . ‘ |
SV - A
b . RHW\\‘) \\\\)‘ o . (M. R. Slngh) . )
| vl Under Secretary to the Govt. of India™';
‘\\\ . . s N .

A minimum



